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C.2.,N0.983/95
JUDGEMENT
( As per Hon'ble Sri R.Rangarajan, Member (a) )

There are four applicants in this 0.A. who are

working as Accounts Officers under R-1, They were promoted

s

as Accounts Officers during the periodtfggfﬁﬁg%gsyggﬁfggﬁ%w_:

Their pay was fixed under relevant F.R. when they were

promoted ‘from Asst, Accounts Officers to Accounts Officers,

2. One Sri P.K,Kar was promoted on regular basis on
7.6,86 as Accounts Officer from the lower post of AAO. By
virtue of his working on adhoc basi%:%cgqunté officer
earlier to his regular promotion as Accounts Officer, his
pay in the cadre of Accounts Officer was fixed taking

into account the adhdc promotion as Accounts Officer earlier
to his regularisation. The applicaﬁts now submit that
Sri Khr.is junior to them and also he was regularised

as Accounts Officer later than them and hence their pay
should also be equal to that of Sri Kar. Hence, they
submitted an application for steppingﬁof their pay with
respect to their Junior Sri Xar. Bﬁt the departmeyt

' rejected the application on the ground that they are not

entitled for stepping up of pay under the existing rules,

3, Hence, they filed this 0a XCtOsteppiag poabotivedr

‘B praying for declaration that they are entitled to

ned



X

AN

LD
Lt
"

have their pay stepped up under relevant F.R, on
pir with their junior Sri P.K.Kar (Staff No.80814)

to the stage of Rs,2750/- as on 7.6,1986 in the

‘scale of R8.2375«3500 of Accounts Officers with

all consequential benefits by holding that the action

of the respondents in rejecting the claim of the
applicants ‘for stepping up of their pay on par with
their junior in terms of Letter No,4/31/92-PAT

dated 31,5.1993 of the Départment of Telecom as

ille.a‘l arhisrar. Y PO S

of Articles 14 and 16 of the Constitution,

4, The applicants rély on the judement of

this Tribunal where both of us were party to that
judgment in OA 1001/93 and batch dated 29.11.1994
for gettin§ the relief as prayed for. In that batch
case the applicants therein were also promoted to
Accounts Officers from lower cadre as A.A,O0s,

Thef have pin-pointed their junior who was getting
more pay as Accounts Officer due to his adhoc promotion
earlier as Accounts officer cempured to them amd -
prayed for stepping up of their pay on par with

that pinpointed junior.

y | ceeok/-
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%@ Those OAs were allowed but the monetary benefit

was limited to three years prior to filing of those QAs,
herein

As the applicants/are also similarly situated as the
applicants in the batch case, the case of the stepping up
of the pay in this caese also should be allowed and the

éﬁnetary benefit should be given from 4-8«92 i,e. three

years prior to filing of this 0.A. ( This OA was filed on

4.8=95)

- 6 But it is brought to our notice that similar

stepping up of cases which was decided on the above lines

‘by this Tribunal in OA No,153/93, 43/94, 1078/94, 1193/94

and 1226/94 were stayed when SLP was filed by the respon-

dents in CA Nos,25485/95 to 25489/95.

:}L - As the stepping up in similar cases has been

stayed by the Apex Court, it is proper to give a condi-
tional order to grant relief to the petitioners herein
on the basis of outcome of the result in CA Nos.25485/95

to 25489/95.
g; In the result, the following direction is given:

If the CA Nos.25485/95 to 25489/95 is dismissedl

by the Apex Court, then this OA has to be allowed, and

5, tﬁéﬂapplicants are entitled for the reliefs as granted

in Para é;;upra.
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If the CA Nos. quoted above iz allowed by the

Apex Court, then this OA stands dismissed.

" If any other modified order is given in the SLP
in CAs quoted above, the same is applicable for the

applicants in this 0.A. also,

9 . The applicants/respondents may file an M.A.
for getting necessary' clarification/modification in this
order, if required after the disposal of CAs by Apex

Court guoted above.

10, The O.A., is ordered accordingly.. No costs,//

(R. Rangarajan). , (¥.¥eeladri Raoc)
Merber(A) Vice Chairman

Dt,23-1-1996

{Open Court Dictation) #Mﬂ% ' "'J

stz (5
Deputy Registrar (J;CC

&
1, The Chief Ceneral Manager, Telecommunications, .
A.P.Hyderabad. :

2. The Director General, Deptt-of Telecommunications,
tnion of India, New Delhi.

3, The Secretary to the Ministry of Telecommunications,
New Ielhi.

4, One copy to Mr ,K.Venkateswar Rao, Advocate, CAT.Hyd.
5. Cne copy to Mr.,K.Ramulu, Addl.CGSC.CAT.Hw.

6. One copy to Library, CAT,.Hyd,.

7. One spare copy. ‘
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